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- Notes of the Regiry 	Date 	 Order of the' Trthuna Wo  WOW 

13.6.00 	Present 	Ho'b1e Sri D.C.Verma,MemberJ) 

• i•p 	'h.'• 

7ç: 	
•••. 	 . 	 Heard Mr. S.Sarma, learned counsel,-  

• 	F. ol 	 tor the applicants and Mr. - A. Deb Roy, 
' 

- learned Sr. C.G.S.C. for the 

respondents The 0 A is disposed of as 

per order dictated separately. No order 

•• 	

• it 	 • 	

as to cost s. 	
A 

LyA4 	 1e ~ ' 

• 	}•, 	 /A 

e 	 /dC 

•" 

(D.C.VERMA) 
Member(J) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
• 

V 	 GUWAHATI BENCH. 

• A• /,
206/2000 

V 

13.6.2000 
DATE OF DECISION 	.........., 

Sri 	Karial 	Das 	.& 	Ors. 	. 	 V 

• 	( 

PETITIONER(S) 

Mr. 	S.Sarma 	 V  
ADVATE FOR T 
PETITIONER(s) 

VERSUS 	 V  V  

Union of India & Ors. 	V 	

•V 

RESPONDENT(S) 

Mr. 	A. 	Deb Roy, 	Sr. 	C.G.S.C. 
ADVOCATE FOR THE 

• RESPONDENTS 

THE HON'BLE 	SRI D.C.VERMA, MEMBER 	• 
: 

THE HON'BLE 	V 
V 

1. Whether Reporters of local papers may be allowed to see the 
judgment? 	 V 

V  S 

.2. To be referred to the t.epbrter or not 
? 

 Vhether their Lordships wish to see the fair copy of the 
• judgment 	? 	• 	• 	 S 	 • • 

 Whether the judgment is to be ciiculated to the other Benches ? 

Judgment delivered by Ho&ble V  erma. 

. 	 S V 



CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.206 of 2000. 

Date of Order : This the 13th day of June,2000. 

Hon'ble Sri D.C.Verma, Member (J). 

Sri Kanai Das,Casual Worker, 
Working under SDE Microwave Project, 
(Task Force), Imphal, 
Manipur. 

All India Telecom Employees Union 
Line Staff and Group 'D' 
Manipur Division, 
represented by its Divisional Secretary, 
Shri M. Kulla Singh 	 . .. .Applicants 

By Advocate Mr. S. Sarma. 

-versus- 

The Union ot India, 
Represented by the Secretary to the 
Ministry of Communication, 
New Delhi. 

The Chairman Telecom Commission, 
Sanchar Bhawan, 
New Delhi. 

The Chief General Manager, 
N.E. Telecom Circle, 
Shillong-793001. 

The Sub Divisional Engineer, 
(Micrwae:PrjëctJ,.. 
Imphal,Telecom Division, 
Imphal, Manipur. 

....Respondents 

By Advocate Mr. A.Deb Roy, Sr.C.G.S.C. 

0 R D E R (ORAL). 

D.C.VERMA, NEMBER(J). 

The applicant No. I is a casual worker, working 

• under SDE Microwave Project (Task Force) Imphal, 

Manipur. Applicant No.2 is All India Telecom Employees 

Union, Line Staff and Group-D, Manipur Division (herein 

after referred to as Union). 

Cotd... 

) 



-2- 

j. 

The application is directed against the action of 

the respondents in not considering the case of the 

applicants for grant of temporary status and subsequent 

regularisation in the light of the scheme prepared 

pursuant to the Hon'ble Supreme Court's Judgement and 

order, which is a scheme of 1989. The applicant No. 2 

represents the interests of the casual workers more 

particularly reflected in the Annexure-A to the O.A. As 

per the Annexure-A all the 11 (eleven) persons 

mentioned therein were ingaged between Marcl 1991 and 

March 1992. All the applicants have been drawing their 

wages under ACG-17 and as per their pay-slips they are 

casual workers of the Telecom Department. The claim of 

the applicants is that similarly situated employees 

belonging to the Postal Department approached the 

Hon'ble Supreme Court for direction for regularisation 

and the Hon'ble Supreme Court directed the department 

to frame a scheme to regularise and for grant of 

temporary status to the casual labourers of the 

department of Post. Similar matter was considered in 

respect 	of 	similarly situated employees 	of 	the 

department of Telecommunction and similar order was 

passed. Even before this Tribunal All India Telecom 

Employees Union, Line Staff and Group D, Nagaland 

Division filed O.A. No. 20Q/2000 for similar relief and 

the Tribunal vide its order dated 8.6.2000 issued 

certain directions. 

The:1earned counsel for the respondents has very 

rightly agreed to consider the claim of the applicant 

for a similar direction as were given in O.A. No. 

200/2000 in respect of the app1icants.tI—. 

Heard learned counsel for the parties and perused 

the order dated 8.6.2000 passed in O.A. No. 200/2000. 

Accordingly is is also decided at the admission stage 

with a direction that the individual applicants may make 

Contd... 	
( 
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representation to the respondents giving the detail of 

their engagement and, the period of their working and 

other relevant details required for the purpose iithin:a 

period of one month from the date of this order. The 

respondents are directed to scrutinise and examine each 

individual case, with the records of the department and 

thereafter pass a reasoned and speaking order on merits 

of each case within a period of six months from the date 

of receipt of the representation. The order passed on 

the representation shall be communicated to each 

individual separately. 

5. 	The O.A. stands disposed of as per the direction 

given abov. No costs. 

--------.. 

(D.C.VERMA) 
Member(J) 

trd 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIB1JNL 
UWHiTi BENCH 

•(n appiiaUon under sec:t ion 19 ci the Central cdministrative 
Tri buna l AL.JBJ) 

ONo 

BETWEEN. 

Shri Venai Das, f:asuai Wcrker 1  
Working under SDE Mi croave Pro.je ct (Task F: 
Imphal Manipur. 

2, A ll India Telecom Employees Unic.ri 
Line Staff and S rou p!Dc 

Manipur, Division, 
represented by, its Divisional Secreary, 
Sh:i MJ(uila Sinch. 

pp1icants. 

- 	ND-   - 

/ 

1. The Union. of India, 
Represented by the Secretary ,  to the 
Ministry of I::cimrn(,ni,:a.icn,  New Delhi 

2 The Chairman Telecom Commission, 
Sanchar Bhawan. New Delhi. 

The !::hief ceneral Manager, 
N.E.Telecc'm Circle, 
Shi I Ion 793Qøi 

The Sub Diviional Erc:i neer (Microwave Fro.;c:t  ) 
Imphal , Telecom Div:is ic-n, 

- imphal M3niur.  

Respondents. 

FARTIC:LiLjF::S OF THE PPLICATC 

I 	 Pc-RTICULiRS OF THE ORDER _ ~-'SA JTNST WHICH THIS 

APFtI!::TIoN IS MADE 	 - 

This appl icet ion is directed against the action cf the 

respondents in not consider ing the case of the applicants for 

grarTt of tmpcirary status and subsequent r&arisation in the 

light of the scheme prepared perauanttci the Hon' ble Supreme 

L:curt; 'S •judgement and order ..7hiu appl icat.cn is also directed 

\ 
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ainst the action of the r pondnts in not co::.ff.dcrinq the case 

cf the appi icants for reqularisatin and g:n -  of temporary 

status in the iiht of the scheme of 1959, ad its -subsequent 

clan fications, by which others have been henef --cd. 

IMTTTION 

The applicants declare, that the instan; app!.caticri has 

beenf i led. within the 1 imi. tat ion per icfd prescri5uc under- sect ion 

21 of the Adrnin:Lstrat ive Fr i.bunai Act i985 

JUFCDlCTICN 

The appi icants further 'deciare that ths subject matter 

of the instant case is wi. °::h:in the jurisdicticc of the Hon' bla 

Fr ibunal 

FACTS OF THE rP 

4.1. 	That the appi ic.tnts are ctizen of Id:.a and as s1ch 

they are entitled to all the rihts 9  prc'tections and privi leges 

as guaranteed by the Contituticrn of India and laws framed there- 

42. 	That in the inta - t application, the Aplicent No.2 is 

the Divisional Secretary of All India Telecom Employees Union, 

Line Staff and group-D, Naqal.and, Divisional Branch and he repre-

sented the kntereshs of casual wrs more parcular1y Ye-

11cc -Led in the Annexure-A to this Or'ini AppljcLt ion. Applicant 

Nc. 1 is one of the casu1 labourers as I sted in the Annxu -re-A 

is also similarly situated like that of the oths' -  appi icants on 

whose behal f the instant application has been filet by the appl i-

cant No.2: Accordingly the cause of act- i on and rmilef souoht for 

by the appl icant. are same. ThUs the instant app. icants pray that 

they may be allowed to .jci n tciqethcr in a sin: c application 

i nvo[:: inq rule. 4(5) (b) -  CAT (Procedura) Rules 1997 to minimise 

the number of Iitiaticn as well as the cost of thu application. 

.1. 



-. 	 . 

* 

list contaninq the imes and particulars of the 

applicants is innexed herewith and marked as NNEXU:E-P 

43. 	That the casual labc'ttrers.whc1se interests are bein 

represeed in the insant appli::ation'were all appointed in 

various dates raftqinq from •199 onwards on casual basis, The. 

applicants are at present drwinq their wafles ur;der ACG-17 pay 

slips 	which will show that they are casual workers of the Dept. 

of Telecommunication, and hence the appU cants pray for a di rec-

ticin to the respondents to produce all the relevant dc'duments 

the time of hear ing cf the gase. 

Tcr bettic appreciati•cn of the factual posi ion the 

sorvices particulars reflected in the Annexure--A may be 

t::: 	They are still cc'nt:nuinq in their respe:tive posts 

flected in the Annexure-A till date. 

1.4. 	'That some of the similarly situated employees'beii:inqiq 

to the postal D?partment had approached the Hc'nble Supreme Court 

for directicn for requ.larisatir as has been prayed in the 

instant appFicaticn and the Hon' ble. Supreme Court acting on their 

Writ Petition had issued certai directions in' regard to reqL.t-

larisatic' as well as grant of temporary status to those casual 

labourers cd? the Depar tment of ctss It is PeTtWent -to ment :i on 

here. that claimino similar be.nef it a 'group of similarly situate.d 

p 
employees., under the repondents i e. of department of Telecom-

rnuni cat ion had also, approached the Hon ble Supreme C:our t for 7a. 

similar d±rscticn by way of filing writ pettIon (C) Nc'1280/89 

(Ram Gopal. & OrsVs. Union of .India & Ors) along with several 

writ '  petiticin. i.. 1246/G6 1245/86 etc. In the aforesaid writ 

pet i t:ic'ns the Hcin'ble , Supreme Court was pleased to pass qJimilar 

diecticn to the respondents authority to prepare a scheme on a 

rational basis for absorption the casual labourers as far as 

possible, who have been wc:'rking more than one yacr in their re- 
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spective posts. Pursuant to.jbdgnunt the G':'vt .o ' Licila 	Ministry 

of i::ommuni cat c'n, prepared a schc:ie in the namw Ane style "c:asual 

LaboUrers (rant of Temporary Stat.s and Re;.:,.cin)Scheme 

and ts sama was communicated vide letter N269-1/89-STN 

dated 7.11.39. In the scheme L:eran benefits rranted to the 

casual laboL;rers such as conferment of temporavy !;tatus, wages 

and daily Rates with reference to minimum pay. scale of regular 

Sroup--D officials I nclud:i ng DA/HRA etc. 0 

Copes of the Hon bie Eupreme C:ourt crer and the above 

mertioned 'scheme are annexed herew.th and markd as 

NNEXURE-i and 

4.. 	That as per the nnexur2 scheme as wa l l as the direc'- 

tions issec by the Hon'ble Supreme Court (nncxure-1 : , the cases 

of the abciv.e eppi i':ant are ent it led to be confVdoned for gant, 

of the benefits described in the scheme. TO arplcants are in 

pi:issessicin of all. thy quail ficat'icns mentioned 	in the said 

scheme 	as well as in the aforeid verdict o ..he Hon' ble Su-- 

preme Cc'urt and more spec iii cal ly I ri the dates descr I bed in 

the nncxure-A may be refereed to for the better apreciation of 

the factual, position. 

46, 	That the respondents after isuance cf the aoresaid 

scheme, iss.ud further clan f i:atIcn From time to time :f , whi :h 

mention may be made of lette:r No.26-4/93--STh7 dated 1712.93 

by which it was stipuiaed that the Deneri'cs of the scheme should 

be coaferred to t / he c asual ).abc'urere .ho were e:,ed during the 

period from .i23.8 to 226.88. 

The applicants crave leaves f the Hon' le Tribunal to 

produce the said order at the time :Df hearing of the case. 

4.7= 	That cmn the QthE" hand c?sLai workers of the Deptt .of 

Posts who wers emplm:myd . cm 23. ii 85 were eligible to be conferred 

the temporary stat.ts.cn  satiefynç cm'e' 'eligibe ccr.diticmns. The 

4 



\cP) 

stipulated dated 25.11M has now further Lezn axtended up to 

1993- pursLant to a judgment of the. Ern::u:Lnm. Bench of the 

Hon'bl 	Tribupa]. delivered on 1325 in OA Nc:76/94 	Pursuant 

to the said judqmert -del ivered by the Ernakul 	Bench 	Govt of 

•india o  Ministry of Cctmmuni ;:atior insued letter No6-52/92-SFDI 

dated 1 11 3E by which the benefits of coqferring temporary 

statLts to the casual labourers have been exended up to the 

recruitees up to the 10933 

c copy of the aforesaid letter dated 11195 is annexed 

herewith and marked as cNNEXURE--3 

The appl:icants have not been able to gt hold cf ar 

authentic copy of the said letter and accodin;ly they pray for a 

direction to produce in authenticated copy of the same at the 

time of hear inq of the instant appi .cat ion 

That the benefits of the aforesaid ,.qment and circu-- 

lar of Govt ,of India is required to be extendsi to the applicants 

- in the •instant appl icaticn more sc when they ;re similarly ::ir-

• cu'nstancd with that ci cf the casual wrkers- tc. '-Thc'rn bennf its have 

ben grartu& and presently workinq in the Deptt of Postss 

stated above both-the Dept.ts are under the same Ministry ie 

the Mihist.ry of C:ommuni cat ion and the scheme were pursuant to 

the Suprem2 Court's Judgment as mentioned above There can not be 

any earthly reason as to why the applicants shafl not he extend-

ed the same benefits as have- been granted to tHa casual labourers 

wcirkinc in the Dpt cf Fcsts 

4 	That the apri icants state that c; :iSUa1 	labourers 

work mo in the- Deptt of -Telecommunication are similarly situated 

like that of the casual workers wurkiny in the Deptt cuf Posts 

In both, the - cases relevant schmes was prepared as per the 

di rent ion of the Hcn ble C:curt dcl jvred the. r.judqmnt in re-

spent of the casual workers - in the Dep.ttcf Telecommunication 
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fcl lowi rid the judqment delivered ± ri rspect of :uu'a workers in 

the DepttofPcists As stated ear.nr both the Deptts 	are, the 

same Ministry i 	Ministry of c:ommunii:aticn. T!ierefore there is 

apparent. discriinat':icin in respect of both the:u ts of, casual 

labourers though working under the sane Ministry. 11 is pertinent 

to ment :ion here that the :asuai workers of the Duytt of Fcsts  on 

obtaining the Temporayy Status are granted much more benefited 

than the cas4al workers of the Deptt ctf Telecc4mmun:icat ion. Simi.-

lar benefits are required to be extended to the casual workers of 

the Deiptt.of Telecommunication having regard to the facts both 

the Deptts are under the same ministry and the basic fcundticin 

of the schere for both the Deptts are Supreme C:our 's judgment 

referred to above If the casual wort.:ers of the Deptt of Posts 

can be grahted with the benefits as Enumerated above based on 

Supreme c:our's verdict there is no earthly reauon as to why the 

casual workrs of the Deptt of Telecommunicaticm should not be 

extended with the Similar benefit. 

4 Iø 	tht the applicants state that the flk. tter reitipg to 

filing up hf Group-D posts came before the . fegional Jcii nt Con-- 

scil.tancy Meetinq held in Shiliong on 2811.95 under the Chairman- 

sh'ip o Shri VPSi'nqh Chief General Manaqer, W.E. Cir'le 	in 

ti 	afoejd met•inq lndlLtding Chairman there were 6 ccmpetent 

officprs and ii union members from the staff side present to 

Cii;cuss : he wel fare of the C:asual /Ccrntractual Employees including 

red 1u1arist jcfl  :f-Group-D Employees. After a detailed dicussicn 

' ec isbn was taken for one time riaxat ic'n of 2roup-D recruit- 

'PIT N and to that effct both the sides offkce side as well as 

af,  f.. side dec ided to approach Di r:torate for the appropriate 

4 	 •' 	teps. 	 - 

A ccpy of Ilinutes of the, afc'-es.. 	:egioral. Jçi nt 

Consul tancy Meeting dated' 28 ii 95 is annexed herewith 

r 



and marked as ANNEXLJRE 

.11 	
Ihat pursuant to aforesaid agreement o 	tne meeting 

both 	the side approac:hed the Di 	
ctorate and as per ].nstructiLtu 

issued to the Chief General Manager, 	Teie°rn, 
a letter was issued 

on 	27.96 whereby 40M posts 
cif Daily Rated Ma:-JoorS 	under 	the 

Chief General Manager, 	Telecom, N.E .Ci r': is have 
	isen 

in six sub ltations 	includ:ing Naqaland, 	SSA. 	
As per 'the 

distributed 

aforesaid 

distrihutiOfl 	30 	posts 	have 
been allotted under the 	Nagaland 

Division. 

A copy of the aforesaid letter dated :25.7.96 is annexed 

h.rewith and marked as 	NEXUR 

4112. 	That the applicants beg to state that in view of afore
- 

said scheme as well, as the ver dict c th Hon' 51e Supreme C:ourt, 

they entitlO to be regular ised more so when there is at present 

vocancie as per A'nnexurs5 letter it is pertinent to mention 

here that the in other Divisions I ke Manipur ,Mizoram etc the 

process has already been started. However, the appi icants .:tn 

their visi 1; to the off ice of the respondents the respondents 

have shown the i r heipi essnest' of doing the sc irabsence crf any 

order or diCcticin from the Honnble Tribunal. 

4.13= 	That 	the Applicant No.2 in view of 	
the above 	discrimi 

in 	respect 	of the nation 	. appi iants 	ref lected 	in 	AnnexureA 

the Respondent w:rkirig undr 
No.4 made several representations to 

the authority concerned. 	in one of the said rerresentations 	the 

of the appli caste on whose behal f 	this application 	
is 

qr :Levances 

made, 	along 	with some others havy been reflected. 
	In 	the 	said 

r'epesentat ions .apart 	from the other qrievan:es it 	was 	
poipted 

cut 	that 	there 	are at 	l eastiSo vacancies and 	
at 	present 	the 

ueptt.concerned in the need of 	3roup-D employereS '. tc.t 2o 

A cppy of one 	of the 	representatics 	dated  

annexeo 	herew. cs and marked as 

- 	7. 
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;:;yr 	'oL? Of 	C Osual wcrk' 

approach2d 	WS HOWWR Tribunal 	by 	f• • .wy 	of • :CA 	NiD 299/5 
and MRS and th is Hon,bje Tr Almny 	t I 	 afc-• 

ppic.on on 1371 
c'dr. 

COp\/ cf 	the ':k1d 	oyier 	d.°cd 	• • :• 	annexed • 

and 	rnf EXJt;E--7 

T't the IPPIRCalt ;'::that.it pc'si t ion 

':; whksome p;i: ip: 	Love 	i.d 	&-:. ir..  c-a 

to (ithe; - 

;oL; 

But 
in spe of 

n' h n WON de. '- ;Mapect A 	 of 
lobces of D: .::f 	CrS 	t he 	Drtt. Tee:ornmuni :::- 

Wndar the some MQatry.11as ns, extenfZ& :;- 	127sfAts 	to 
the 	<6a1 	 e u ndy, 	 i t An not w orthy 	j, 

the 
ve now is.o ted 

29 	by  wii:h tim benETAt Of the scheme has nn:j e , funNed 	to 
Ohm 	::;:- 	Of 	1998-93 

acpy 	of 	tha Ovid dated -aMMEMd 

herç. i th LTJr:E-•8, 

tt A, -:::''., 	;ojr 

grievamisp?- .- 	 042 	benefit V u  
ICNEMY 	as we' . as / 

;mc-: 	has 	be to 
casual 	:-k-, 	 L!;'*.: -  :t, of 	P-:t;: 	i:- - --' to 

nc 	them at par with the otheK sii YrYy sit ua toe oploycos 	who 
have been granted WI th. temporary stnto;. - 

Tht 	t he a PP MOINs beg to o;ote thai; 	Anz 
pro 	ase; iy 	 arrangements for 	filliq g  up ':o 1 

of 	D Ma:doo; - s wi th. n - 	;o. - tti mo  thot. 

Cames 	of  AN appi 	car - i Lo w:Uf 	not 	e 	ccnoj -: ccthose 

13 



--posts----- and -some outsiders 	 ap-pointed--in- these 

posts--in:- view--of -the--afcreai-d - facts and circumstances -the 

 1. applicants. -pray --for--a-n-- interim order. .di-.rec:ting -- the -respôhdents 

not -to- - fill -up -  any -vacant -posts -inci-u--ing those - 50 sanctioned 

•-posts -.t-i- l i-:disposal-:G.-f- this-app1 ---i - ati-im-- - 

-.- i3ROUNfl-SQR RELIEF -- WITH--LEGAL -PROVISION -. 

'- ----F-or 	that....--the-den--i-al of benefit of the scheme ---to the -. 

• casual- - --iabourérs-whom -the--a.pplica.nts--union represent in the 

instant case i-s- -pr.irna-facie illegal and-arbitrary-and.. same -  are -. 

- • 	- liabl-e to7 be .sat 	i-deand --quashed.-- 	- 	. 	. •-- 	- 	. - 

• FOr--- that --it i-s -the -settled law -that  when some- pr-inc- 

- 	 certain -. bene- 

the- -said benef-its.•.are--re- 

:requiring --them 

--to-- approach--the-court -  aga-in -and --aqai-n.- TheCen,trai -ovt- - - -should 

-- 	.-.----set-an-example of a-model -employerby.---extending the said- -benefit 

- 	to.-.the-applicants. . . - 

-for. - that the disc-r-ination meted out to the -me.rnbes 

of the .appl-lcants union - in:notextnd-ing.the benefit: - øf-  the 

scheme and in not treating them at par with - postal employees is 

. - - vioiatie -of- Articles 14 and 16 of the Constitution of India. 

;- For that the-respondents could-riot -have deprived of;the. 

- ---bene-f- -its --of- - --the.--aforesaid - s-chem which--has been - applicable- --to 

thei -ri - fellow employees which is also -violative of Article 14 and 

--Cort -i- tUtion of -India.  

-- ------5 --: - For --  that -- the--impugned - action is prima-facie- illegal 

:;-arbirry and violative of - the- principles-of natural justice. and 

.hente ---the same- is liable - to be set aside and quashed. - The said 

-- :.----t.ion----of- the ye.spondents-also:not -a reasoned action so far 	it 

- 	elates -to - theclaim of the -applicants--made in their represen.ta- 

-?-Sticin. 	- -4 	- 	- 	 - 	 -. 	- 	- 	-- 



b 
.01 
	

\- 

5.. 	For-.that in-any view of the -matter the action! 	tion 
.kof 

the respondents are flot'sustajnabi.e in the eye, of law and 

-liable to be -set aside-and quashd. 

6..- - 	
EAUSTED: 

	

IES 
- 	

That- the applicants declare that they have exhausted 

all the remedjés . a.vajjabi.etci them and there is no alternative 

remedies avaj;iable to them.. 

7. - - ITERS NOT,; PYJOSLV FrLED OR-PENDING IN ANY g,HEF.: Q:T: 

The applicants further declare that he has not filed 

previously, any appliiatjc,,n, writ peiti'on or suit regarding the 

grievances in-respect of. which this application is made before 

any other court -or any other Bench of the Tribunal or any other 

authority ror any such application , -it..'petit-th'mcir-- sLcit is 

pending before any of them. It is furtherl 'stated that since -. the 

respondents have not yet issued any impII:gned order, and due to 

• paucity of time and havinQ regard to 
the urgency in . the matter 

the - applicants even have nctfi1e any representation 
however, 

they have made..severaj verbal rèpresent.at.ions,  

RELIEF SOUGHT FOR" 

Under .  the facts and circumstances stated above the 

applicants most respectfully prayed that the instant application 

be admitted records be called for and after hearing the parties 

on the-cause or causes that may be shown and on perusal of the 

records be grant, the following.reljef.s to the applicants; 

• 8.1.. 	-' 	To. direct .. the..respofldeflts to-extend the benefits of -the 
saidchee. to. t:heThmberof.the applicants and to.'regularj5 

• 	the-i- r-servjces  

To direct the respondents to extGnd the benefits of the 

scheme'-tc, the-applicants particularly who have Joined in the year 

.1996 - takinq in to consideratirin the judgement of the -Hon'ble 

oearnakulam 'Bench.and the order dated 1.9.99 and 	to regularise 



their services. 

To direct the respondents not to fill up any vacant 

posts of Daily Rated mazdoc,rs.withc'Ltt. first considering the case 

of the -  applicafltS.' 	- 

8.4. 	- :Cotoft1ie applicants. 

Any csther relief/reliefs to which the applicants are 

entitled to under the facts and circumstanCes of the case and 

deemed fit and proper. 

INTERIM ORDERPRAYED FOR 

Pending disposal. -of thisapplication the applicants 

pray for an interim order directing the respondents not to- fill 

up any vacant posts di.Daily Rated Maxdoors without first conid-

ering the case of the applicants. 

S •iit • • .........* • t * a a 	•a U •S• Si 551 - U U.S 5•SMS 

ii.. 	 f-T,ICULARGOF I.P.O. 	 - 	- 

1. I.PO. No. f; 	 - 

-- 	 - 	 - 2.Data, 

3. Payable at 	Suwahatia 

trr'OrENCLO$URS:-:. 	 - - 

Astated1nthe-'INDEX. 
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__________R.iFIC A T!.ON. 

I, Shri Kanai Ch Das . s/a Late •N..Das, aged about 28 

yea-, Casual Worker in.the office of the SDE•Microwave, Project, 

(Task. Force.) , Impha.I, do hereby verify and state that the state- 

t 	-t2_ ments made in;paragraphs 	 - 	
are true to my 

knowledge and those made in paragraphs 

are true tomy legal adviceand I have not suppressed anymateii-

al facts. I am also duly authorised by the applicant ik2't& é'ign 

this verjfjcatjctnn his behalf. 

And I sign this verificaticin on this the 12th day of 

May 2000.. 	. 	,. 	 . 	 .. 

Signature. 



-- (V 

PQFO 	FOR CA3U 	iAB('UREi WORKING U'DER S.D.E. M/W PROJECT INPHL. 
-. t'-i 

S1.74o. N,  a Tre of Casua1LaOUrS 	- of working ' Err1oyireflt Exchange Date of 	ntry 
ReaiEtratiCfl No.  

9 .  

I U 
d 

Kanal Das 	 - SDE MS/Project' US/8c,/90 i/3/9i AC-G-17 

Irrha1. 

2/ Prakash Kapoor , -do- US/2015/89 - 7/2/92 -do- 

Nincthcujam Bahadur Singh us/331c/'3 10/3/1991 	' -do- 

4. Takh1chanam Netajeet ' -d 	 :. s/B/2 49 19 6/9 6 5/2/1994 -do- 

'a/143s/9c 7/1/1996 -do- 

3737/99 12/11996 -do- 

TJ s/3/J7Q/88 8/2/1995 

2774/95 5/1/1996 -do 

Us/B/47/90 1c/2/1996 -do- 

Us/B/607/88 ' 	 10/5/1996 - 	 -do-' 

Us/2Q2/89 15/3/1992 	' -do- 

S in gh. 

5';, 	aikó-rn Bira 5jnci 	 -do- 

6. 	K ayen pa iba m Bh ab i 5 1n gh 	-do-- 

7 0 

	 Slnarn Angouba Sirah 

so 	Iihram Santosh Singh 
	

-do-- 

9 . 

	 Tak'e1chancbam Siren 	-do- 
ch 

100 	Ctnkham Brajarrani 	-do- 
Sin gh. 

11. 
'V 
	Keisarn Suranjoy 5ingh 	-do- 
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ANNEXURE-, 

Absorption of Casual Labours 
Supreme. Court directive Department of Telecom take back all 
Casual 	who have been disenQaged after 30.3.95. 

In the Supyeme CoLrt of India 
c:ivjl Original Jurisdiction, 

Writ Petition (C) No 1280 of 1389. 

Rem Ii:pal. & ors. 

	

	 Petitioners. 

- ye r S US 

Union of India & ors 	 Respondents. 

With 

Writ Petition Nos 1246, 1249 of 1986 176 , 177 and 1249 of 1988. 

Jant Singh & ors, etc. etc. 	. .. Petitioners. 

- -versus- 

Union of India&or, 	 . 	.Respondents. 

ORDER 

We have heard cc'unsei for- the petitioners. Though a 
counter affidavit has been filed no one turns up for the Union of 
Ii- dia even when we have waited f4Dr more then 10 minutes for 
appearance of counsel f''r the'Union of India' 

The principal allegation in these peti•tic'ns under Art 
32 of the Constitution on behalf of the petitioners is that they 
are working wider the Telecom Department of the Union of India as 
Casual Labourers and one of them was in employment for more then 
four, years - while the others have served foe two or three 
years.Instead of regularising them in emplc'yment theiV services 
have been terminated on 30 th September 1988. It 'is contended 
that the principle of the decision of this Court in Daily Rated 
c:asual Labour Vs. Unicin of India & ors. 1988 (1 ) Section ( 12 
squarely applies to the petitioner th':uugh that was rendered in 
case of Casual Employees of Posts and Te'leqraphs Department. It 
is .alsc contended by the counsel that the decision rendered . in 
that case also relates to the Telecom Department as earlier Posts 
and Telegraphs Department was covering both sections and now 
Telec':um has become a separate department,. We find from paragraph 
4 of the  reported decision that commun"cation , issued to '3eneral 
Managers Telecom have been referred to which support the stand of 
the petitioners. 

By the said Judgment this Court said 

We direct the respondents to prpere a scheme on a 
rational basis for ah:'rbing as far possible the casual labciurers 
who have been continuously working for more than one year in the 

'4 
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nil 

posts and Teiegraph Department", 

We find the though in paragraph 3 of the writ petiti':n, 
it has been asserted by the petitioners that they have been 
working more than one year, the counter affidavit dc'es not dis-
pute that petition. No distinctic can he drawn betwen the 
petitioners as a class of employees and those who were before 
this court in the reported decision, 8n principles , therefore 
the benefits of the decision must be taken to apply to the peti-
tioners., We accordinqly direct that the, respondents shall prepare 
a scheme on a ratioral basis abscurbinq as far as practical who 
have continuoL(sly worked for. more than one year in the Telecom 
Deptt. and this should be done within six monthsfrom now. After 
the scheme is formulated on a rational basis, the claim of the 
petitioners in terms of the scheme shc'uld be worked out. The writ 
petitions are also disposed of accordinqly. There will be no 
c'rder as to costs on account of the facts that the respondents 
counsel has not chosen to appear and contact at the time of 
hearing thouqh they have filed a counter affidavit, 

Sd!- 	 Sd!- 

( Ranganath tlishra) J. 	 . 	 ( Kuideep Singh) J. 

New Delhi. 

April 17, 1990, 	 . 	. 

I 
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ANNEXURE-, 

CtF:CULR NO 1 
GOVERNMENT OF INDIA' 

DEPARTMENT OF TEL'EC:OMMUNICATIONS 

SIN SECTION 

No. 269-10/89-SIN 	 New Delhi 71189 

To 
The Chief General Manaers, Teleccum Circles 
M.T;H.1 New Delhi/E4':'mbay, Metru:' DistMadras/ 
C:al cut-ta 
Heads of all other Admi•nistrati'e Units 

Subjeu:t i Casual Labourers (Grant of Temporary Status and 
Reqularisation) Schme, 	 . 

Subsequent to the issue of inst- rui:tion regarding regu-
larisation of casual labourers vidé this office letter No269-
29/87-SIC dated 181188 a scheme for conferrinq temporarystatus 
on casual labourers who are currently employed and have rendered 
a continuous service of at least one year has been approved by 
the Telecom C':'mmission, Details of the scheme are furnished in 
the Annexiire, 

-Immediate action may kindly be taken to confer tempo- 
rary status on all eligible casual labourers in accordance with 
the above•scheme 

In this cnné':tion 	your kind attenti:'n is invited to 
letter No270-6/84--STN dated 30585 wherein instructions were 
issued to stop fresh recruitmnt and employment of -casual labour -
ers for any type of work in Telecom Circles/Districts 	Casual 
labourers could be engaged after 30385 in projects and Electri-
ficaticin circles only for specific works and on completion of the 
work the casual labourers so engaged were required to be re-
tren'ched 	These instructiu:uns were reiterated in DO letters 
No270-6/84-STN dated 22487 and 2287 from member(porsand 
Secretary of the Telec':um Depaitrnent) respe:tively. According to 
the . instructions. subsequently' issued vide this office letter 
No270-6/84---STN dat- ed 22688 fresh spei:ifi': periods in, Projects 
and Electrification Circles also sh5uld not be resorted to 

32. 	in view of the above £nstructions normally no casual 
labourers en'gaged after 30385 would be available for considera-'-
tion Vot , conferring temporary status in the unlikely- event of 
there being any case of ':asual labourers engaged, after 30,385 
requiring consideration for ':onferm.ent of temporary status Such 
cases should be referred to the Telecom Commission with relevant 
details and particulars regar'ding the action taken . against the 
officer'under whose authorisation/approval the irregular engage-
ment/non retrenu:hment was reso'ted to - 

33 	ND Casual Labourer who has been recruited after 3038 
should be granted temporary status without speci f i: appri:'val from 
this ':'ffice 	 . 

The scheme finalised in the Annexure has ' the concur--
ren,:e •. of Member (Fi nan':e) of the Telecom Commission vide No 

I 	
, 	 6 



SMF/78/95 dated 27989 

Necessary ,  instructions for expeditiouS implementation 
of the scheme may kindly be issued and payiient for arrears of 
wafles relating to the period from 1.189 arranged before 

I  3 1 . 1 2. 89 .  

 sd/ 

• 	 - 	ASSISTANT DIRECTOR GENERAL (STN). 

Copy to 	 • 

P,.S to MDS (C) 

P.S. to C:hairman Commissii:in 

Member s: / Adviser (HRD). GM(IF:) for information 
MC'3/SEA/TE -II/IFS/Admn. I/C:SE/FAT/SPE-I/SR Secs 

All recognised Unions/Assot:iationS/Federat1onS 

sd/ 

- 	 ASSISTANT DIRECTOR GENERAL (SIN) 

7 
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ANNE X URE 

• CASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION) 
SCHEME 

- 1 	 This scheme ihall be called uCasual  Labourers( I%rant of 
Temporary Status and Regularisation : Scheme of Department of 
Telecommunication. .l98'3" 

This scheme will come in for':e with effect from 
110.89. -onwards. 

This scheme is applicable to the casual labourers 
employed by the Department of Telecommunications. 

The provisions in the scheme would be as under. 

- Vacancies in the grc'up D ':adres in various offices of the 
Department of Telecommunications would be exclusively filled by 
reqularisation cf :casual lab''urers and no c'utsiders would be 
appointed to the cadre ex':ept in the case of appcaintment on 
compassionate grounds, till the absorption of all existing casual 
labourers fulfilling the elicjibiiity qualification prescribed in 
the relevant Recruitment Rules. However regular Group D staff 
rendered surplus for any reascan will have prior claim for absorp-
tic'n•aqainst the existing/future vacancies.In the case of illit- 
erate casual lboureys,the reqLdarisation will be considered only 
against those posts in respect of which illiteracy will n':at' be an 
impediment in the performance of duties.They would be-allowed age 
relaxation equivalent to the period fcr whicQ they had worked 
ccantinuciusly as actual labour for the purpose of the age limit 
prescribed for 1 appointment to the group D ':adre, if requjred.Out 
side recruitment for filling up the vacancies in Gr. D will be 
permitted only under the ca:anditior when eligible casual labourers 
are NOT available. 

	

B) 	Till Agularl Group D vacancies are available to absorb all 
the casual labourers to whcam this scheme is applicable, the 
casual labcuurers would be conferred aTemporary Status as per 
the details given below. 

Tempc'rary Status 

	

i) 	Temporary status would be conferred on all the casual la"- 
bc'urers currently employed and who have rendered a continuous 
service at least one year, out of which they must have been 
engaged can work for a period of 240 days (206 days in case of 
offices observing five day week). Such casual labourers will be 
designated as Temporary Mazdoc'r. - 

i: Such ca:inferment of temporary status would be without re-
f.erenu:e to the creation / availability of regular 13r, D pcasts. 

.0 : c:onfernent of temporary status can a casual labcaurrs wcuuld 
not involve any change in his duties and responsibilit-ies. The 
engagement will be can daily rates of pay on aneed basis. He may 
be deployed any where within the rcruitment unit/territorial 
circles on the basis of availability oj work. 

Such càual labourers who acquire temjorary status will not, 
however be brought can to the permanent astablishment unless they 
are selected thrcaugh regular selection prcau:ess for Gr. pa:asts. 

8 



6 	Temporary status would entitle the caual labourers to the 
followinq benefits 

j: 	Wages at daily yates with reference to the minimum of the 
pay scale ofrgular GrD officials ini:luding DAHRA, and C:CA 

ii: Benefits in respect. of increments in pay scale will be 
admissible for every one year of seryice subject to performance 
of duty for at least 240 days (206 days in administrati-ve offices 
observing 5 days week) in the yearn - 

1: Leave entitlement will be on a pro-rata basis one day for 
evry 10 days of weekCasual leave or any other leave will not be 

- admissible. They will also be allowed to carry forward the leave 
at their credit on their reciularisation. Thy will not be enti-
tled to the benefit of encasement of leave on termination of 
services for any-reascin or their quitting Servi':e. 

Cciunting of 30 V. of service rendered.under Temporary Status 
for the purpose of retirement benefit after their regularisation. 

After rendering three years •u:ontinucuLs service on attainment-. 
of temporary status the casual labourers wciuld be treated at par 
with the regular Gr. D employees for the purpose of contribution 
to General Provident Fund and wciuld also further be eligible for 
the grant of Festival Advance/ food ad''ance on the same condition 
as are applicable to temporary Gr0D empl'uyees 9  provided they 
furnish two sureties fr':'m permanent Govt. servant - s of this Dc-
partment 

Until they are reqularised they will be entitld to Produ':-
tivity linked bonus only at rates as applicable to casual labour. 

7. 	 NO benefits other than the spe':ified above will be 
admissible to casual labourers with temporary status. 

S. 	 Despite conferment of temporary statusthe offices of a 
casual labour may be dispensed within- accordance with the rele-
vant provisions of the industrial Disputes Act.1947 on the ground 
of availability m:'f work. A casual labourer with temporary status 
can quite service by giving one months notice. 

If a labcuurer with temporary stattts ':ommits 	miscon- 
duct and the same is prcmved in an enquiry after giving him reasc'-
nable opport- unity, his services will be dispensed with. They will 
not be enti-tled to the benefit.c -f encasement of leave on termina-
tion of services1 

The Department of Telecc'mrunications will have the 
pciwer to make amendments in the schecne. and/or to isue 	instruc- 
tic'ns in details within the framing of the schemed 
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ANNEXURE-. 
- 	 EXTRACTS 

S 

CASUAL LAEOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION ) 
SCHEME 

NO66-52/92-SFP/I 	 dated 1.11.95.  

I am directed to refer to the scheme on th 	above 
subject issued by :L- his office vide letter No 4-95/87 SPB-I dated 
12491 and 6679/91-SPB-I dated 31192 as per which full time 
casual labourers who were in empioymeht as on 291189 were 
eligible to be conferred 'temporary status" on satisfying other 
eligibility ccnditi5ns S 

The question of' extendinci the benefit of the 
scheme to those full time ":asuai labourers who were engaged 
/recrultecl after 291189 has been considered in the cuffice in 
the light of the.judgernent of th CAT Ernakulam Bench delivered 
on 13.3.95 in OA No 750/94 

• 	It has been decided the fu-li time casual labourers 
recruited 5after 29.1189 and up to 10993 may also be considered 

- for the grant of benefit under the schemed 

This issue with the approval of 1.6 and F.A.vide 
Dy. No 2423/95 dated 91095, 	 - S 

5' 
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India Telecoi, Employees IJ1100 e tv 

J 

0 	Line Sff & Group-D 
MANIPUR DiVISION 

Iniphal.-795001 

kil No._.i00° 	 . 	Dale S 

tO 	
Lhe L).E MicrowAve Projct r  imphal 	 . 

ubg— Grant of 1ernporr status to casual. Lbours 

working under 	 Jiuphal. 	. 

ix 
ith duo respect 1 'beg to st*to that 11 nos. of 

casual Labours whose detailed prtcuirs ale lit the enclosed profona 
are working under SDEtMIProjoct llphthl since long period are rotyet 
•9rented r.S.M, despite of their rpeatod re.uest to the depaztit 
for confertiy of T..M. 

O I re4uc?st jou to tkoup the £n.tttcr for xszting 1..M *  

to those labouxerm in the earliust to avoid of their appeal to the 
court for iusttce 

Copj toz- 

1) Ihe chief er,oxal Managor 
(Task Force) Guwehati 
for jour kind instruction, 

four's ftith1ullj 

Et.KL. L.•  

Div,. . L;eci ,IlrLu.4.sgr • ) 

I 

re re* iiiroctor, iask Force, Jorhat 
for your kind inntruction 

3)Circle Secretary AIfEUL.S & Qr. L) 
N ih. Cirlo shillo ng. 

He is requested to t.ko the case with 
cu.i ( Task Force )/ Director i°ak Vorca 

Your's faithfully 
M.KULL, 

islofi :Qcxotay )  
¼U.iU—LjS t. Gx.L) 



io 
• ./ The SDE/MW/Project Irnphal  
-- 	

.?.•..'. 

• 	.. 
Sub:— Grant of Temporary status to theca3ua., labours 

working under SDElMWIProject  ImphalJC4:. 

Sir, We the undersign have the honour to submit a profoma for 
casual labours working under SDEIMWIProjoct,Imphal for your kind 
consideration and favourable order for the grant of Temporary status• 

to the casual labours listed in the enclosed profoma. 

Yours faithfully 

 
Cin 

/\ 
I 	 (- 

• 7 t Li-P 
6.  

i.L'i. 	jflc' 

8. 	cz\ . 
9 • 	n ,t 	j,iv2 

ç 1 t7 1t. 
• 

The Chief General Manager (Task Force)GuwahatifOr your 
kind intructton, 
The Director,Task Force, Jorhat for your kind instruction. 

D.E.IMWlProject Imphal, for your kind necessary action. 

Circle Secretary AITEU—L/S & GR I D, N.E. Circle Shillong. 
He is requested to take the case with C.G.M (Task Force)/ 

Director Task Force. 

Yours faithfully 

2. 	/'-1' 

. 4 0  

5 • r 
6. 
7 AJ 4 i L 

8. K Q- 

9  

10 0  AZ  

11. elL.  /kot4'cyi 

Copy to:— 1. 

2 
3. 
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ANNE XURE-Q 

• CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No299 of 1996 

and 

302 of 1996. 

Date of c'rder : This the 13th day of August,1997. 

JUstice Shri DNBaruah, Vice-Chairman. 

• O.ANc'29 of 19% 

All India Telecom Employees Union, 

Line Staff and 13roup-D, 

Assam Circle, 3uuahati & Others 	 Appiicants 

-- Veus - • 

Union of India & Ors 	 Respc'ndents 

No302 of 1996 

All India Telecom Empioees Unic'n 9  

Line Staff and Group-D 

• Assam Circle 9  &wahati & Others 	 Applicants. 

- Versus - 

Uniu:n of India & Ors. 	 Respondents. 

Advocate for the applicants Shri BJ( Sharma 

- 	 Shri S Sharma 

• Adv':":ate for the respi:indents 	Shri AK. Choudhury 

• 	 AddlC.GS.,C, 

OR DER 

BARUAH J.(V,C.) 

B:'th the applications ihvolvei:ommon question of law 

and' smilar facts In both the applications the applicants have 



I.. 

prayed -for, a direction to the respondents to give them certain 

benefits which are being given to their. counter parts working' in 

the Postal Departments The facts of thecases are :•- 

- 	 No32/96 has been filed by All India Telecom 

Employees Union, Line Staff and Group-D, Assam c:ircle, Guwahati, 

represented by the Secretary Shri J.N.Mishra and also by Sri 

Upen Pradhan, a casual labourer in, the office of the Divisional 

Engineer, I3uwahati In O.A. 299/96, the case has been filed by 

the same Union and the applicant No2 is also a casual labourer. 

The applicant No1 in O.A. Nu:i.299/96 represents the interest of 

the casual labourers referred to Annexure-A to the Original 

Application and the applicant No.2 is one of the labourers in 

Annexure-A Teir grievances are :. 

They are working as casual labourers in the Department 

of Telecom under Ministry of Cc'mmuhication. They are similarly 

s-ituated with the casual labourers working in the Department of 

Postal Departthent under the sameMinistry. Similarly the members 

• of the applicant No 1 are also casual labourar's working in the 

telecom Department. They are also similarly situated with their 

counter parts in the Postal Departñent.They areworkiiig as ':asua,'l 

labourers. However the benefits which had been extended to the 

casual labc.ures' working in the 'Postal Department under the 

Ministry of Ccimmunii:ations have not been given to the casual 

labourers of the applicants 'Uni:'ns The applicants state that 

pursuant to the judgment of the Apex Court in daily rated casual 

labourers employed under Postal Oepart.ment vs. Unicin of India & 

Ors. reported in (1988) in se':.122 the Apex Court directed the 

department to prepare a scheme for absorption of the casual 

• labourers who were con.tinuciusly workinci in the department, for 

more than one year for giving certain benefits. A':cordingly a 

scheme was prepared by the. Department of Posts granting benefit 

11 	- 
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to the casua1 labourerswho had rendered 040 days of service in a 

year. Thereafter mans' writ petitions had been filed by the ::asual 

labourers working under the department of Telecommunication 

before the Ppex Court praying for directing to give similar 

benefits: to thrn - as was extended to the casual labourers of 

Department of Fc'sts Those cases were disposed of in similar 

terms as in the judgment of Daily Rated Casual Labourers(Supra) 

The Apex fl''uyt after considering the entire matter directed the 

Department to qive the similar benefit to the casual labourers 

working under the Telecom Department in similar manner. Pursuant 

to the said judgment the Ministry oCo.mmunication prepared \  a 

scheme known as "Casual Lab':'urers (I3rant of Temporary Status and 

regularisatic'n)Scheme" on 71189 Under the said scheme certain 

benefit had been granted to the csuai labourers such as confer-

ment of temporary Status, Wages and Daily F.:ates with reference to 

the minimum of the pay scale etc Thereafter, by a letter dated 

17393 certain larificatic'n was issued in respect'f the scheme 

in which it had been stipulated that the benefits of the scheme 

should be confined to the casual labourers engaged during the 

period from 21.3.1985 to 2261988 On the other hand the casual 

labourers worked in the Department of Posts as on 21111989 were 

eligible for temporary Status The time fixed as 21111989 had 

been further extended pursuari.t to audgment of the Ernakulam' 

ench of the Tri'bunaI dated 133 1995, passed in O.Nc'.750/94 

Pursuant to, that judgment, the Gc'vtc'f India issued a letter 

dated 111.95 conferring the benefit of Tempi:rary Status to the 

casual labourers. Thepresent appli':ats being employees under 

the Telecom Department under the Ministry of c:c,mmuni,:ati,:in also 

urged before the concerned authorities that they should also be 

given same beriefit In this connection the casual employees 

submitted a representation dated 29121995before the Chairman 

12 
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,Telecom Commission 9 . New Delhi but to the knc'wiedqe of the appli-

cant the said representation has not ben--disposed of. Hence the 

present ,app1i::aticn. - 

D.A.299/96 is also of •similar-farts. Theqrievances of 

the applicaQti are also same. 

Heard both -sides, Mr.B.KShara, learned 	Ccunsel, 

appearina on behal.f of thepplicants in both the cases submits 

that the .pex Court having been granted :the benefit of temporay. 

status and regularisation to the casual labourers, shc'ud also be 

made available to the casual labourers working under Telecom 

Department under the game Ministry. Mr.Sharma furthe 	submits 

that the action in not giving the benefits to the applicants is 

unfair and unreasonable Mr..KI::houdhuiy, learned 	ddl.C.G,Si 

for respondents does not dispu.te the submission of Mr.Sharma. He 

submits that the entire matter relating to the regularisaion of 

casual Aabourers are being discussed in the J.C,M level qt New 

Delhi, however, nodiscision has yet been taken.In view of the 

abc've, .1 -am of the c'pinion that the present ápplicnts who are 

similarly situated are also entitld to get the benefit of the 

scheme of casual labourers (grant of tempc'rary Status and Regu-

larisaticin) prepared by the Department of Telecom. Therefore, I 

direct the respondents to give the similar .benef it as has been 

extended to the casual iab':'urers .working under the De.part -ment of 

Posts as. per 	nñexure-3(in O.A.32/96) and 	nnexure-4 	(in 

O..No.299/16) to the applicants respectively and this must be 

done as early as possible and It.any rate within a period of 3 

months from the date. of receipt copy of this order. 

However,considering the entire facts and circumstances 

of the case I make no order as to costs. 
/ 

, 
- 	Sd/- Vice Chairman, 

13 
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Departflet of Te1ec0miti h1 
Sanchar Dhawarl 	

0 

STI SectiOfl 

4 	

Dated 
New Delhi  

To 	 . 	

0 

All. Chief' General Miiagers Telec0m. ircles 

All ChIef GeerBi Mnrs TelePh05 

DiStrj0t, 0 

All Head$ 	
otherAd 	1str8I 	0ffices, 

All the IFA in TeleC°' Circ1e5/1°t arid .. 
othr dministr8ti 	U1iits 4.  

S.ubiect 	
Reu18r80jo18 	

temPorary stat 	
to Casual 
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0 

Sire 	

. 	 • 0 

I 	i 	
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No2693/99W 	
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